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ORDER

c.p. No. 1403/I&BC/NCLT/MB/MAH/2017

The Learned Representative of the petitioner is present.

The Petitioner is seeking time, however, it appears that in the case of
Corporate Debtor the CIRP has already commenced and one IRp is

appointed and commenced the Resolution process.

Under the circumstances this petitioner is directed to explain why this
Petition be not dismissed due to duplicacy of proceedings.
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